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No. 29
Cp-452/2002 in 0A-725/2001
26.11.2002
Present Sh. Sant Lal, counsel for petitioner.
sSn. R.P. Aggarwal, counsel for respondents.

At the request of the learned counsel for
to which the othe gide has nho objection,

A1 journed to 17.12.2002.
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Item-18 ' ?5/

C.P.452/2002 in
0.A.725/2001

17.12.2002
Present: Shri Sant Lal,counsel for the petitioner.

Shri R.P.Agarwal, counsel for the respondents,

It is not being disputed at either end that the
Delhi High Court has stayed the contempt proceedings.
Keeping in view the sald fact, the present petition is
adjourned sine die with liberty to either party to seek

restoration of the same after the stay 1s vacated.

—

( SCA.T. Rizvi ) ( V.S. Aggarwal )
Member (A) Chairman.




